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EXHIBIT P11 
 
 
 

No. A1. 37/97                                                    Alanallur Grama Panchayath 
 

LICENSE 
 

Issued under Sections 96,97,98, 129 of Kerala Panchayath Act 1960 and 
rules thereof. 

 

Name and address of the Licensee Kasim, Alayan 
Alayan Timbers, Kattukulam. 

Purpose of License For purpose of Saw Mill (16 H.P) 

Building No. AP. XIII / 548A. 

Validity of the License 1.4.97 to 31.3.98 

License Fee Rs. 500/-. 

Remarks Rt No. 42/29 399/ dt 13.5.97 

 
Alanallur Grama Panchayath                                          Secretary (Sd.) 
 

                                                              Alanallur Grama Panchayath 
 

President (Sd.) 
 

     Alanallur Grama Panchayath 
Date: 19/5/97 (Seal) 
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                                                                                                            EXHIBIT P1 
 
                                                                                                                      Rs.20 
 

 
RS. 20 

 
TWENTY RUPEES 

 
INDIA 

 

 
 

Document No. 741/98/I 
 
This LEASE DEED is executed on this the 14th day of May in the Year 1998 

corresponding to Malayalam date 31st day of Medam in the year 1177 By 

HAMSA, Age 59 years, Agriculturist, S/o late Alayan Kunhalavi, Alanallur 

Amsam Desam, Mannarkkad Taluk, To and In Favour of,  KASIM, Age 30 

years, Business, residing at the same Amsam and Desam.  The below 

mentioned schedule property of an extent of 20 cents, which is in my 

ownership, possession and enjoyment, I am transferring the same in 

favour of my son the afore mentioned Hamsa to start a Saw Bill for him 

and to install the necessary machineries there for the purpose of the 

proposed saw mill there for a period of 15 (fifteen) years with effect from 

today, and upto the date of 14th May 2013 with an understanding that he 

would pay me Rs. 150/- (Rupees one hundred fifty) per month as rent. In 

the conveyed plot of land, he can erect a saw bill and run the same on his 

own responsibility and cost and in his own name.  Accordingly, I have 

signed this Deed in the presence of the following witnesses: 
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Schedule 

 
Palakkad District 

Alanallur Sub District 

Mannarkkad Taluk 
-do- Farka 

Alanallur Amsam 
Alanallur Desam 

112 Survey 
2 No. 

 No. 

0 Acre 
20 Cents 

 
Description of Property 
 
20 cents equivalent to 8 Ares in Sy No. 112/2, 2.15 in the south west 
corner of Kodath Karikara Kudiyiruppu Parambu, 
 

 
 Boundaries: 

East The rest of my property 
South Road 

West My own road to my Kudiyiruppu property 
North The rest of my property. 

 
Hamsa (Signed). 
 
Witnesses: 
 
(1) Kunnath Muralidharan, S/o U. Raghavan Nair, Alanallur (Signed). 
(2) Abdul Azeez. M, S/o Muthukutty Kunhalikutty, Alanallur (Signed). 
 
Deed prepared by the licensee C.K. Gopalakrishnan having License No. 
DAP 36 SAP. --- (Signed). 
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Hamsa (Sd.) Treasury Stamp dated 4.5.98 No. 1445 Value Rs. 100. Place 

Alanallur. Name Alayil Kasim date 14.5.98 (Sd.). K. Jayakrishnan, Acting 

Stamp Vendor SRO Alanallur. Treasury Stamp 4.5.98 No. 14.5.98 (Sd.) K. 

Jayakrishnan, Acting Stamp Vendor SRO Alanallur. Treasury Seal, 4.5.98 

No.1447 Value Rs. 100, Place Alanallur. Name Alayan Kasim. Date 14.5.98 

(Sd.) K. Jayakrishnan Acting Stamp Vendor Rs. 100. Alanallur Treasury 

Stamp 4.5.98 No. 1448 Value Rs. 100 Place Alanallur Treasury Stamp. 

Name Alayan Kasim. Date 14.5.98 (Sd.). K. Jayachandran Acting Stamp 

Vendor SRO Alanallur. Four stamp papers. Rupees four hundred. Copy of 

certifications and endorsements. In the year 1998 May 14th at 12.10 pm 

document presented before the Alanallur S.R.O and paid a fee of Rs. 72/- . 

Alayan Hamsa (Sd.). 1998 May 14th Sub Registrar N. Jamaludheen (Sd). 

Contents of the deed admitted by Alayan Hamsa, S/o Kunhalavi, 

Agriculturist (Sd.). (Finger print). Identified by Kunnathu Muralidharan S/o 

U. Raghavan (Sd.). Witnesses - Advocate Alanallur Muthukutty Azees S/o 

Kunhalikutty (Sd). --- 1998 May 14th Sub Registrar N. Jamaludheen (Sd.) 

1998, Book 1, Vol. 286 Pages 183 to 185, Document registered as No. 741. 

1st page out of 4 pages. Sub Registrar N. Jamaludheen (Sd.). Office Seal. 

No corrections in the Deed. In copy correction (1)(2). Endorsement copied 

by N. Jamaludheen (Sd.). (Seal) True copy and endorsement compared by 

V. Harilal (Sd.). Examined by N, Jamaludheen (Sd). Document returned to 

the presenter on 15.5.98 

 
(True copy on 4 Rolls). 
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Corrections : 3  

Total corrections 6 (six only) 

Copy compared by / Reader. N. Jamaludheen (Sd). 

Copy examined by Examiner V. Harilal (Sd). 

 

S.R.O Alanallur (Seal)        Sub Registrar, Alanallur (Sd). 
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EXHIBIT P11(a) 
 
 
 

 
No. 6                                                                    Alanallur Grama Panchayath 
 

LICENSE 
 

Issued under Sections 96,97,98, 129 of Kerala Panchayath Act 1960 and 
rules thereof. 

 
Name and address of the Licensee Kasim, Alayan 

Alayan Timbers, Kattukulam. 

Purpose of License 36 H.P. Electric Motor for the 
purpose of running a Saw Mill 

Building No. AP. XIII / 548A. 

Validity of the License 1.4.2000 to 31.3.2001 

License Fee Rs. 500/-. 

Remarks Rt No. 38/35387 dated 24.2.2000. 

 
Alanallur                                                                       Secretary (Sd.) 
 

                                                              Alanallur Grama Panchayath 
 

Date: 4.5.2000  (Seal) 
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                                                                                                            EXHIBIT P5 
 

 

INDIA NON JUDICIAL 
 

ONE THOUSAND RUPEES 
 

RS. 1000 
 

 

KERALA                                                                                                     166121 

 

SETTLEMENT DEED 

 

EXECUTANT: 

HAMSA 

(Photo) 

(Finger Print) 

 

 

Executed on the 12th of February 2008 corresponding to Malayalam date 

29th of Makaram 1183 (12.02.2008) By HAMSA, Age 68 years, 

Agriculturist, S/o late Kunhalavi, Alanallur Amsam Desam, Marnakkad 

Taluk, To and In Favour Of, my Son KASIM, Age 40 years, Business, 

residing at same Desam, P.O. Alanallur, Pin 678601). 

 

Hamsa (Signed) 
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Back Page of 1st Page. 
No. 18449 
Value: Rs. 1000/-                                          Document No.  528 / 08 
Place: Alanallur 
Name : Alayan Hamsa 
Date: 12.2.08. 
 
Document presented before the Alanallur S.R.O at 1 pm on 14th February 
2008. The presenter has paid a fee of Rs. 1000/-. 
 
Alayan Hamsa (Signed). 
 
2008 February 14th.   Sub Registrar (Signed). 
 
Contents of the deed admitted by Alayan Hamsa, S/o Kunhalavi, 
Agriculturist, Alanallur (Signed and thumb impression affixed). 
 
Person identified by – 
Alayan Ummer, S/o Kunhalavi, Agriculturist, Alanallur (Signed). 
 
Alayan Abdul Rasheed, S/o Hamsa, Alanallur (Signed) 
 
2008 February 14th.                       Sub Registrar (Signed). 
 
2008 – Book 1, Vol. 539, Pages 229 onwards. Document registered as No. 
528. 1st Page Out of 5 Pages. 
 
Sub Registrar (Signed) under his Office Seal. 
 
Document returned to Authorized Representative Kalangattil 
Jayakrishnan on 25.2.08. 
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INDIA NON JUDICIAL 
 

ONE THOUSAND RUPEES 
 

RS. 1000 
 

 

KERALA                                                                                                     166122 

 
 
The below mentioned schedule property was originally the Janmam 

property of Chanlitha Devaswom, which was in possession of  Alayan 

Ahamed and others under Verumpattam lease, who made improvements 

from time to time in the property, which was later conveyed to 

Vengathodiyil Pathumma by the said Ahamed and others by way of sale 

by  deed No. 1201 of 1916 registered at the Mannarkad S.R.O. On the 

death of Pathumma, the said property devolved upon her children 

Kuttikkodan Kunhalavi, Abu, Alippa and Mammad as her legal heirs. Later, 

I purchased the shares of the said Kunhalavi, Abdu, Alippa in the said 

property  vide Deed No. 1971 of 1965.   
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INDIA NON JUDICIAL 
 

FIVE HUNDRED RUPEES 
 

RS. 500 
 

 

 

And the share standing in the name of Mammad, also obtained by me 

along with some other extent vide a Relinquishment Deed No. 1993 of 

1996. Since then, the said properties have been in my absolute 

ownership, possession and enjoyment. The schedule property is a part of 

those parcels of properties.   The schedule property as measured and 

detailed out as below, which I have already put the same into your 

possession by a settlement deed in order to enable you to start there a 

saw mill in your name, and you have subsequently constructed a saw mill 

therein, which property I now settle in your name by this deed.  The value 

estimated for the schedule property is Rs. 50,000/-.  

 

Hamsa (Signed). 
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Since you are my son and you lead your life depending on me, and in view 

of the love and affection that you have for me and I have for you in 

return, I am hereby settling the schedule property in your favour 

absolutely inclusive of all my right, title and interest therein. You may 

therefore take absolute of possession of same with ownership and 

enjoyment to the exclusion of all others, and start paying the tax in your 

name and get the property mutated in your name and hold and enjoy the 

schedule property with right of alienation at your free will, Hereafter, I 

shall have no manner of right of interest or claim in the schedule 

property, which has become your absolute property effective from today. 

There are no liabilities created on the schedule property and therefore 

the same is encumbrance free.  As agreed and consented to above, I have 

signed singed in this document in the presence of the following witnesses. 

 

Hamsa (Signed). 
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Schedule Property 

Alanallur Amsam 

-Do- Desam 

112 Sy No. 

2 Sub Division No. 

Verumpattam Right 

1 Number 

Description of Property: 

25 cents  in Kodathil Kudiyiruppu land, including the saw mill constructed 

by you along with all the rights and privileges appurtenant thereto. 

In Sy No. 112/2 – 2.15 share 

25 Cent (10 Are 11 sq. meter) 

Boundaries:  

East Property of Alayil Muhammadali. 

South P.W.D. Road 

West Pathway 

North The property which I transferred to Rasheed today. 

 

Hamsa (Signed). 

Witnesses: 

1. Ummer, Alanallur (Sd.) 

2. V.P. Muhammed Ashraf, S/o Kunhahamamed Haji, Valiya Peedikakkal, 

Aranguparamba (Sd.) 

Deed prepared by – N. Gopalakrishnan, License No. DAP48 SAP No. 3. 

(Signed). 
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EXHIBIT P6 

 

INDIA NON JUDICIAL 

ONE THOUSAND RUPEES 

RS. 1000/- 

 

 

SETLOR  

 

HAMSA 

(Photo) 

(Thump Impression) 

 

This SETTLEMENT DEED is executed on 12th February 2008 corresponding 

to the Malayalam date 29th Makaram 1183 (12.02.2008). 

 
By HAMSA, Age 68 years, Agriculturist, S/o late Alayan Kunhalavi, 

Alanallur Amsam Desam, Mannarkad Taluk, P.O. Alanallur, Pin 678 601, 

To and In Favour Of, my son ABDUL RASHEED, Age 37 years, residing at 

the same address 

 

Hamsa (Signed) 
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Back Page of 1st Page: 

No. 18406 
Value: Rs. 1000/-                                          Document No.  527 / 08 
Place: Alanallur 
Name : Alayan Hamsa 
Date: 12.2.08. 
 
Document presented before the Alanallur S.R.O at 12 noon, on 14th 
February 2008. The presenter has paid a fee of Rs. 1000/-. 
 
Alayan Hamsa (Signed). 
 
2008 February 14th.   Sub Registrar (Signed). 
 
Contents of the deed admitted by Alayan Hamsa, S/o Kunhalavi, 
Agriculturist, Alanallur (Signed and thumb impression affixed). 
 
Person identified by – 
Alayan Ummer, S/o Kunhalavi, Agriculturist, Alanallur (Signed). 
 
Alayan Kasim, S/o Hamsa, Alanallur (Signed) 
 
2008 February 14th.                       Sub Registrar (Signed). 
 
2008 – Book 1, Vol. 539, Pages 507 onwards. Document registered as No. 
527. 1st Page Out of 4 Pages. 
 
Sub Registrar (Signed) under his Office Seal. 
 
Document returned to Authorized Representative Kalangattil 
Jayakrishnan on 27.2.08. 
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The below mentioned schedule property was originally a part of the 

Janmam property of Chanlitha Devaswom, which was in possession of  

Alayan Ahamed and others under Verumpattasm lease, who made 

improvements in the property from time to time, which was later 

conveyed to Vengathodiyil Pathumma by the said Ahamed and others by 

way of sale by  deed No. 1201 of 1916 registered at the Mannarkad S.R.O. 

On the death of Pathumma, the said property devolved upon her children 

Kuttikkodan Kunhalavi, Abu, Alippa and Mammad as her legal heirs. Later, 

I purchased the shares of the said Kunhalavi, Abdu, Alippa in the said 

property  vide Deed No. 1971 of 1965. And the share standing in the 

name of Mammad, also obtained by me along with some other extent of 

land vide Relinquishment Deed No. 1993 of 1996. Since then, the said 

properties have been in my absolute ownership, possession and 

enjoyment. The schedule property is a part of those parcels of properties. 

The schedule property as measured out and detailed out separately as 

seen in the schedule below. By this Deed I am transferring the schedule 

property in your favour and you have now taken possession thereof. The 

value estimated for the schedule property is Rs. 20,000/-, .  

 

Hamsa (Signed). 
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Since you are my son and you lead your life depending on me, and in view 

of the mutual love and affection we have between us, I am hereby 

settling the schedule property in your favour absolutely inclusive of all my 

right, title and interest hitherto enjoyed by me therein. You may 

therefore take absolute of possession of same with ownership and 

enjoyment to the exclusion of all others, and start paying the tax in your 

name and get the property mutated in your favour and hold and enjoy 

the same with right of alienation at your free will, Hereafter, I shall have 

no manner of right or interest or claim in the schedule property, which 

has become your absolute property effective from today. There are no 

liabilities created on the schedule property and therefore the same is 

encumbrance free.  As agreed and consented to above, I have signed 

singed in this deed in the presence of the following witnesses. 

 

Hamsa (Signed). 
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Schedule Property 

Palakkad District 

Alanallur Sub District 

Alanallur Amsam 

-Do- Desam 

112 Sy No. 

2 Sub Division No. 

Verumpattam Right 

1 Number 

Description of Property: 

8 Are 39 Square meter  in Kodathil Kudiyiruppu land along with all the 

rights and privileges appurtenant thereto. 

In Sy No. 112/2 – 2.15 

                                 Share  

8 Are 39 Sq. meters. 

Boundaries:  

East Rest of my property and Muhammad Ali’s property. 

South The land which I settled in favour of my son Kasim. 

West Pathway / Road 

North The property remaining in my name.  

 

Hamsa (Signed). 

Witnesses: 

1. Ummer, S/o Alayan Kunhalavi, Alanallur (Sd.) 
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2. V.P. Muhammed Ashraf, S/o Kunhahamamed Haji, Valiya Peedikakkal, 

Aranguparamba (Sd.) 

Deed prepared by – N. Gopalakrishnan, License No. DAP42 SAP No. 3. 

(Signed). 

 

------------------ 
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I 
I 

I 

FORM NO II C 
[See Rule 11 (5)) 

License for Sawmill or other Wood Based Industrial Unit 

(on Renewal) 

Licence No : DFO/MKD/11 C-23 

T 

1 , Name and address of the licensee 

2 1 Father's Name ____ _ 

3 I Nature of Ownership 
4 Name of the Unit 
5 Postal address of the unit 

I 9/406 407 (XIII/548 A-AP) OLD 
' KAITUKULAM 

ALANALLOOR 

MANNARKKAD 

6 Category of Unit 
7 

Details of Machinery & Power 

Sanctioned. 

8 Annual Consumption of Wood 

9 Validity of license 
iO License fee Paid· 

11 Details of License issued previously 
---

Date: 17/10/2015 

- r Sri. KASIM ALAY AN 

ALAYAN HOUSE, 
ALANALLOOR 
MANNARKKAD 

I ---
HAMZA 

~ - - --- - -
OWN ----- ----
ALA YAN TIMBERS 

Building No. 9/406, 407 
1/548 A-AP OLD 

Location KA TTUKULAM 
r--=--------t------·--- - ~ 

Corporation 
1M •• r umc1pa 1ty •ALANALLOOR 

/Panchayath. 
I . 

Division/Ward ALANALLOOR 

ViJlage 
__ _, 

ALANALLOOR -I 

District PALAKKAD 
CATEGORY-I 

SI. No. Machinery 
I 

Power 
- - - ·----

I RESAW 16 HP 
------

2 PLANER I 05 HP 

Total 21 HP 

80 m3 

From: 17/10/2015 I To: 16/10/2018 

,. 1000/- for renewal 

DFO\MKD\II A-02 dated 17/10/2012 I 

·--
~ -----

File No. Al-5735/2012 I 
12 J Remarks - -- ---- - ----

(Seal) 

c1/ 

K. 

DIVISONAL FOREST FR CER, MANNARKKAD 

(Signature, Name and Design)tfon of the Licensing Authority) 

~ / / '-_/ 

PTO 
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EXHIBIT P10 
 
No.M-862/17 
 

Office of the Alanallur Grama Panchayath 
Alanallur P.O, 687601 

Date: 15/05/17 
 
 
 

CERTIFICATE 
 
It is certified that Alayan Timbers, functioning in Building Nos. 406 and 407 

in Ward No. 9 of Alanallur Grama Panchayath, which is under the ownership 

of Sri. Kasim, Alayan House, Alanallur, has obtained license for using  16 H.P 

load of Electricity from the year 1996-97, and effective from 2000-01 the 

electricity load is increased to 36 H.P. The license is renewed from time to 

time.  

 
This Certificate is issued for producing before the Forest Office, Mannarkkad 

Division. 

 
(Signed) 

Secretary 
Alanallur Grama Panchayath. 

(Seal)  
 

// true copy // 
(Signed) 

Attested by 
Senior Medical Officer (N.C) 
Govt. Ayurveda Dispensary 

Alanallur. 
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EXHIBIT P7 

OFFICE OF THE ALANALLUR GRAMA PANCHAYATH 
Alanallur P.O, Palakkad District, 678501, Phone: 0924-262235 

Email: ddpalanallurpkd@gmail.com 

 
No. JC3225/22                                                  Dated, 19/10/2022 
 
From: 
State Public Information Officer & 
Head Clerk, Alanallur Grama Panchayath. 
 
To: 
Sri. Kasim Alayan 
Alayan House 
Alanallur P.O 
 
Sir, 
 
Sub: Alanallur Grama Panchayath – Information under Right to 
Information Act, 2005. 
Ref: Your Application No. JC-4/1225/22 dated 24/09/2022. 
 
The information sought above is provided herein below: 
 
1. On examination of the records available in the Sanjaya 
Software regarding the building tax, it is found that the said 
building No. 9/397 is under the ownership of Sri. Abdul Rasheed 
Alayan, Alanallur. However, no documents are in the 
Panchayath. 
 
2. On examination of the Panchayath Assessment Register, 
the building in question was assessed last during 2008-09. 
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However, no files are available for the said year in the  
Panchayath Office. 
 
3. Please see Answer 2. 
 

Yours faithfully 
(Signed by Rajesh dt. 19.10.22) 

State Public Information Officer & 
Head Clerk, Alanallur Panchayath 

(Seal). 
 
Appellate Authority 
Civil Superintendent & 
Performance Audit Unit 4 
Thengara Grama Panchayath 
Thengara P.O. 
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BEFORE THE HONOURABLE AIR APPELLATTE AUTHORITY, THIRUVANANTHAPURAM 

Review Petition No. of 2023 
In 

IA No. 43/2022 of Appeal No. 21/ 2022 

Kasim Alayan : Review Petitioner/ Appellant 

Vs. 

Kerala State PCB and others : Opposite parties/ Respondents 

Name and address of the Review Petitioner/ Appellant: 

Kasim Alayan, 
S/o Hamsa, 
Alayan house, 
Koottukulam, 
Alanallur PO, 
Palakkad - 678601 

Name and address of the Opposite parties/ Respondents: 

1. Kerala State Pollution Control Board (KSPCB), 

Pattom, Thiruvananthapuram - 695004 . 
2. Environmental Engineer, 

Kerala State Pollution Control Board 
District Office, 
Palakkad - 678001 

3. Secretary, 
Alanallur Grama Panchayat, 
Alanallur PO, 
Palakkad - 678601 ... 

4. Abdul Rasheed Alayan 
S/o Hamsa, 
Alayan House, 
Alanallur PO, 
Palakkad - 678601 

PETITION TO REVIEW THE ORDER DATED 17.03.2023 IN IA.No.43/2022 OF 

A.21/2022 FILED UNDER ORDER 4 7 RULE 1 READ WITH 

SECTION 151 OF THE CODE OF CIVIL PROCEDURE 

STATEMENT OF FACTS 

1. Review petitioner is the appellant and the counter petitioners are the 

respondents in Appeal No. 21/2022 on the file of this Honourable Authority. It 

is submitted that, the review petitioner is filed the above said original petition 

inter alia for an interim order staying the operation and the implementation of 

Annexure AS order bearing No. PCB/PLKD/TG-180/2012 dated 31-10-2022 to 

withdraw the consent to operate, till the disposal of appeal. The above review 

petition is filed for reviewing the order of this Authority dated 17-03-2023 

directing the appellant to take steps for appointing an advocate commissioner 

I 
_J 
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2. 

. d by the review 
for assessing the distance. The above order was receive petitioner 28-03-2023. 

. . 
. . g a sawmill since 

It Is submitted that, the review petitioner/ appellant Is runnm d the year 1995 by complying all the legal formalities. When the lo_ad deman was increased, he enhanced the capacity of the sawmill to the requirements up to 36 HP in the year 2001 and obtained the D & 0 license for the same from the 3rd respondent. As the petitioner is not in good terms with his brother, lhe 4th respondent, he has filed false complaints alleging some violations _a_nd pollutions during the operation of the sawmill before various authOfibeS including 3rd respondent, who forwarded the complaint to PCB. Based on the complaint, without giving an opportunity for hearing, without making an inspection of the sawmill in review petitioner's/appellant's presence or without going through the documents available at PCB, PCB passed the Annexure AS order bearing No. PCB/PLKD/TG-180/2012 dated 31-10-2022 to withdraw the Annexure A2 series, ie, consent to operate issued on 01-11-2015 & Integrated Consent to Operate - renewal on 17-12-2022 which are valid up to 31-08-2026. 

3. Challenging the Annexure A8 order, the review petitioner had filed the appeal. Along with this appeal he had filed an interim application (IA No.43/2022) to stay the operati~n of the Annexure ~8 .order till the disposal of the appeal. Unfortunately, this Honourable Authority passed an order in IA No.43/2022 directing the review petitioner/ appetlant to take steps to appoint an advocate commissioner for ascertaining the real distance from the house of 4th respondent within 3 weeks. 

4. It is submitted that, this review petitioner had no such case regarding the distance. The sawmill was functioning from 1995 onwards whereas the 4th respondent had admitted that he had constructed the house in 2008. As the petitioner and the 4th respondent were not in good terms regarding the partition of their paternal property, the 4th respondent had submitted false complaints before various authorities against the sawmill with an ulterior motive to lock down the sawmill. 

5. It is submitted that, the review petitioner has no case regarding the distance criteria; there is no need to inspect or measure the premises with the help of a Commissioner and the same will defeat the very purpose of the case. Moreover, due to the closure of the sawmill, the review petitioner / appellant is facing huge financial crisis. It is pertinent to note that, due to the financial crisis, the review petitioner/appellant couldn't arrange the amount for remitting commissioner bata. There are sufficient reasons to review the order in the above case. 

6. In view of the aforementioned contentions, the impugned order dated 17-03-2023 passed by this Honourable Authority is liable to be reviewed by this Honourable Authority on the following among other: 

GROUNDS 

A. It is submitted that the specific case of the review petitioner/appellant is that being an old unit, shifting, siting & distance criteria and consent conditions for new saw mills issued by the PCB were not applicable to the review petitioner's/appellant's sawmill, since the review petitioner/appellant had commenced the firm long back in the year 1995 and it is uninterruptedly functioning for the last 27 years. The review petitioner / appellant has not 
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B. 

mpl:de any ~Iteration or modification and the sawmill is still existing as in the site 
n submitted atthe time of establishment. 

It_ is pertinent to note that. the review petitioner has no case regarding the 
distance criteria of the 1st respondent and the sawmill is functioning since 
~995 and the 4th respondent had admitted that he had constructed the house 
m the year 2008. There is no need to ascertain the distance with the help of a 
commissioner, it would make no improvement in the case of the review 
petitioner and it would defeat the very purpose of the case. 

C. It is further submitted that, due to the financial instability, the review petitioner 
/ appellant is not in a position to pay the commissioner bata as the sawmill had 
not been working for the last 5 - 6 months, which is the only source of income 
for the review petitioner/ appellant and his family and the labours. 

D. It is submitted that, the impugned order in IA No.43/2022 dated 17-03-2023 is 
liable to be rev!ewed since it is an error apparent on the face of the record. 

Hence, it is humbly prayed that, this Honourable Authority may be pleased to 
review the order dated 17.03.2023 in IA No.43/2022 passed by this Honourable 
Authority, otherwise the petitioner would be put to irreparable injury and hardships. 

Dated~ this the 17th day of April, 2023 

Counsel for the Review Petitioner/ 
Appellant 
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Filed on: 17.04.2023 

BEFORE THE HONOURABLE AIR APPELLATTE 
AUTHORITY, THIRUVANANT~APURAM 

IA· 31,/~3 
Review Petition No. of 2023 

in 
IA. No. 43/2022 of A.21/2022 

Kasim Alayan : Petitioner/ Appellant 

Kerala State PCB and others : Opposite 
parties/Respondents 

PETITION TO REVIEW THE ORDER DATED 17-
03-2023 IN IA No.43/2022 of A.21/2022 

FILED UNDER ORDER 47 RULE 1 READ WITH 
SECTION 151 OF THE CODE OF CIVIL 

PROCEDURE 

ABDUL SHUKKUR ARAKKAL 
MANU MOHAN 

Counsel for the Review Petitioner/ Appellant 
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BEFORE THE HON. AIR APPELLATE 
AUTHORITY, THIRUV ANANTHAPURAM 

Appeal No. 21 / 2022 

KasimAlayan Appellant 

Kerala State PCB & Others Respondents 

ARGUMENT NOTES FILED FOR AND ON BEHALF OF THE APPELLANT 

The Case of the Appellant is as follows: 

1. The appellant is the owner of the sawmill unit by the name 
"Alayan Timbers", which issituated in RS.No.112/2 at Alanallur 
Village owned by the appellant. This property was allotted to the 
appellant in the partition deed in which his brother Abdul 
Rasheed (4threspondent herein) was a party. At first, the s~wmill 
was leased out for fifteen years by his father, AlayanHamsa to 
the appellant. After the partition, this property is in thepeaceful 
possession of the appellant. The above sawmill is functioning at 
Ward No.9 in Alanallur GramaPanchayat in building Nos.9/406 
& 9 / 407 having an area of 231.681 square meters. The appellant 
had obtained D & 0 License from the Alanallur Grama 
Panchayat, it is renewed periodically and the same is valid up to 
31-03-2023.The true copy of the D & 0 License dated ·09-05-
2022 bearing No. 82-1630/22/2022-23-190 is produced 
herewith as AnnexureA-1: 

2. It is submitted that the sawmill "AlayanTimbers" was started in 
1995 and had obtained license from all concerned authorities 
which are renewed periodically. The appellant had obtained the 
following documents: 

i) Consent to Operate issued on 01-11-2015 & Integrated 
Consent to Operate-renewal on 17-12-2021 and is valid upto 
31-08-2026. Annexure A-2 series 

ii) License for Sawmill or other wood Industrial Unit from 
Divisional Forest Officer, Mannarkkad on 23-11-2021 which is 
valid from 17-10-2021 to 16-11-2026. Annexure A-3 

iii) Permission granted by the Assistant Engineer, K S E B, 
Electrical section, Alanallur on 22-10-2001 for enhanced 
connected load of 26.7 kW for operating the 36 HP. power 
machine. Annexure A-4 

iv) License bearing No. N/OTP/09/612/ 1998 issued by 
Department of Factories and Boilers for the manufacturing 
process valid upto 31-12-2024. Annexure A-5 

3. While so on 26.07.2022, the 4threspondent submitted a false 
complaint before the 3rdrespondent alleging some violations and 

l 
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pollutions during the operation of the sawmill. The 3rd 

respondent without making any proper enquizy forwarded the 
complaint to the 2nd respondent. On receipt of the complaint, the 
2nd

respondent issued a notice on 14.09.2022 directing the 
appellant to replace the machinery to 25 m distance from the 4th 

respondent's house and to stop the functioning of the sawmill till 
the ~eplacement of the machinery. The appellant submitted a 
de~ed reply to the 2ndrespondent by denying the allegation and 
stating the real facts. The true copy of the notice dated 
l~.o9.2022 issued by the 2 ... respondent and the explanation 
given by the appellant are produced herewith as Annexure A-6 
aeries. 

4. Thereafter the 2"" d . 
13. lo.2022 resl?on ent issued a showcause notice on 
C under section 33 A of The Water (Prevention and 

on trol . of Pollution) Act, 197 4 and Section3 l A of the Air 
tevention and Control of Pollution) Act 1981 which states that 

e e~pl3:11ation given by the appellan{ is n~t satisfactory· on 
~x~nation by the Board, officials were convinced that' the 

and_-~aw ha? not been replaced and thereby violating the 
con 1tions stipulated in th Ann o t e exure A2 series Consent to 
lera e & IntegratedConsent to Operate it furth~r states that 

edreasdon .ro~ not withdrawing the Co~sent to Operate to be 
pro uce withm 7 days The n b · 
21 1 o 2022 b • appe ant su rrutted explanation on 

0 
• • . efore the 2ndrespondent with request to give an 

pportunity to P:oducedocuments to substantiate appellant:s 
case and to provide an opportunity for personal hearing. The 
~e copy of the notice dated 13.10.2022 issued by the 
2° respondent and the explanation dated 21.10.2022 given by 
the appellant are produced herewith as Annexure A-7 series. 

5. But, to. the surprise of the appellant, no opportunity for 
person~ _heanng was granted by the 2- respondent. Without 
appreciating the factual circumsta11ces and records maintained 
in his office, the 2"d respondent passed impugned Annexure A-8 
order by withdrawing the consent to operate. 

AGAINST THIS "ANNEXURE A-8" IMPUGNED ORDER, THIS 
APPEAL HAS BEEN FILED. 

The respondents appeared and filed their statements. While going through the 
statement of 2nd Respondent, it is seen that the consent to operate issued by 
the PCB is valid upto 31-08-2026. All other allegations stated in the statement 
of R2 & R4 were false and against facts. 

The sawmill "AlayanTimbersn was started in 1995 and had obtained license 
from all concerned authorities which are renewed periodically. The appellcmt 
had obtained Annexure-Al D&O license from Village Panchayat, Annexure-A2 
series Consent. to Operate & Integrated Consent to Operate, Annexure A3 
license for Sawmill or other wood Industrial Unit from Divisional Forest officer, 
Mannarkkad, Annexure A4 permission granted by the Assistant Engineer, 
KSEB, Electrical section, Alanallur for enhanced connected load of 26. 7 kW for 
operating the 36 HP power machine ·and Anne~e AS License fr?m 
Department of Factories and Boilers for,the manu~actunng pro?:ss. The fin~1ng 
of the 2nd respondent that the unit has not complied the cond1ti~ns prescribed 
by the Pollution Control Board (PCB) is absolutely wrong and against the facts. 

Being an old unit, stttng criteria for new saw mills were not appli~~le 
t this unit.: The 2nd respondent ought to have seen that the present shifting, 
s~ing & distance criteria and consent conditions issued by the PCB are not 

-· 
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applicable to the appellant's sawmill. Since the appellant had commenced the 

· firm long back in the year 1995 and it is uninterruptedly functioning for the 

last 27 years. The appellant has not made any alteration & modificati~n and 

the sawmill is still existing as in the siteplan submitted at the time of 

establishment. 

The 2nd respondent ought to have seen that the 41h respondent is the younger 

brother of the appellant, they are not in tenns and a dispute is existing between 

them for a long period regarding the partition of their paternal property. The 

entire property in which the sawmill and residential building are situated was 

owned by AlayanHamsa, the father of appellant and 4
th 

respondent. The 

appellant had commenced operation of the sawmill in the year 1995, thereafter 

the land containing the sawmill was assigned in favour ofthe appellant, the rest 

of the property was apportioned to other siblings and there was no dispute 

among the siblings with regard to the functioning of sawmill, when it 
was commenced. The appellant's father had executed a settlement deed in the 

year 2008in favour of the appellant, it is specifically mentioned in the details of 

the property in page no. 5 of settlement deed that "THANNIL THAN UNDAKKIY A 

SAWMILL KETTIDAM"and deed shows that there existed property without 

building of the 4threspondent on northern side of the sawmill. The true copy of 

the settlement deed dated 12-02-2008havingNo.528/2008isproducedherewith 

as Annexure A-9. 

It is pertinent to note that since the 4threspondent has constructed his house 

• in the year 2008; there was no dwelling unit in 30 meter vicinity at the time of 

commencement of the sawmill. At the very beginning of the opening of the 

sawmill, a 16 HP electric motor was erected and subsequently in 2001, the 

connected load was enhanced as 36HP as per the requirement after completing 

all the inspections by the officials from KSEB as well as by the Local Body. 

Thereafter, the machineries are functioning uninterruptedly, without any 

pollution and there was no complaint from any comer regarding the working of 

the sawmill. Annexure AB was issued by the 2nd respondent without considering 

these aspects. 

!he appellant had enhanced the connected load in the year 2001, the finding 

m theAnnexure AB regarding the load capacity of 21 HP is absolutely false and 

ft is evidentfrom Annexure A4 permi.sston granted by Assistant Engineer, 
K S EB that the load hasbeen enhanced to 26. 7 kW (36 HP, l HP = 0. 746 

kW} in 2001 itself. Moreover, it can be evident from the Annexure Al0 D & O 

~icense dated 04.05.2000 issued by the 3rd respondent thatthe license was 

1s:ued for the f~ncti~ning of sawmill by using a 36 Hp electric motor. Now, the 

4 r~sponde_nt 1s filing. false complaints before various authorities solely with 

~tenor motive to detriment the functioning of the sawmill due to political 

nvalry and property disputes with the appellant. 

In the _ligh~ ~f the documents and evidence produced before the Honourable 

Authon~, it is ~lear that the 4th Respondent has played some unfair political 

play against this appellant and thereupon 2nd Respondent had issued this 

:pugned order. H:nce for the grounds argued above, it is humbly prayed that 
onourable Authonty may be pleased to allow the appeal as prayed for. 

Advocate 
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Filed on: 

BEFORE THE HONOURABLE 
AIR APPELLATIE AUTHORITY, 

THIRUVANANTHAPURAM 

Appeal No: 21 OF 2022 

Between 

Kasi.mAlayan ............ Appellant 

And 

Kerala State PCB & others . 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . Respondents 

• 

ARGUMENT NOTE SUBMITTED 
ONBEHALF 

OF THE APPELLANT 

ABDUL SHUKKUR ARAKKAL 
Advocate for the Appellant 
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